P. Eswaramoorthy

Insolvency Professional
IBBI. Reg No. IBBI/ IPA /002 / IP-NO 0284 / 2017-18 / 10842

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SUBHASHRI BIO-ENERGIES PRIVATE LIMITED

SL No. [ PARTICULARS DETAILS
1. Name of corporate debtor Subhashri Bio-Energies Private Limited
2. Date of incorporation of corporate debtor 17/05/2000
3. Authority under which corporate debtor is | RoC-Coimbatore,
incorporated / Ministry of Corporate Affairs
4. Corporate Identity No. / Limited Liability | U23101TZ2000PTC009339
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered Office at: SenguttaiKadu, Munjanur
office (if any) of corporate debtor Post Tirchengodu Taluk, Namakkal District -
637403, Tamil Nadu, India.
Factory at: 67, Goundampalayam,
Kumaramangalam P.O, Tiruchengode—
637205Namakkal District, Tamil Nadu, India
6. Date of closure of Insolvency Resolution Process | 01/03/2022
7. Liquidation commencement date of corporate | 28/04/2022.(Liquidator has received
debtor Communication of Order via eMail from the office
of Hon’ble NCLT on 02/05/2022)
8. Name and registration number of the insolvency | Mr. P. Eswaramoorthy
professional acting as liquidator Reg. No:IBBI/IPA-002/IP-N00284/2017-18/10842.
9. Address and e-mail of the liquidator, as registered | Mr. P. Eswaramoorthy ‘
with the Board No, 44, 5th Street , Ramalingajothi Nagar Near
Corporation  Office, Nanjundapuram  Road,
Ramanathapuram, Coimbatore — 641045, Tamil
Nadu, India.eMail : eswarfcs@gmail.com
0422 — 2322333,3500466
10. Address and e-mail to be used for correspondence | Same as serial No.9 above
with the liquidator
11. Last date for submission of claims 31/05/2022

Notice is hereby given that the National Company Law Tribunal (Name of Bench) has ordered the commencement of
liquidation of the Subhashri Bio-Energies Private Limited on 28/04/2022. (Liquidator has received Communication of
Order via eMail from the office of Hon’ble NCLT on 02/05/2022).The stakeholders of the SUBHASHRI BIO-
ENERGIES PRIVATE LIMITED are hereby called upon to submit their claims with proof on or before 31/05/2022,
to the liquidator at the address mentioned against item No.10.The financial creditors shall submit their claims with
proof by electronic means only. All other creditors may submit the claims with the proof in person, by post or by
electronic means.Submission of false or misleading proof of claims shall attract penalties.Forms under the Insolvency
and Bankruptcy Board of India (Liquidation process) Regulations, 2016 can be downloaded from:
https:/ibbi.gov.in/home/downloads.

Place

Date

: Coimbatore

: 03/05/2022

W AN

P. Eswaramoorthy., B.Sc., LLB., FCS,,
Liquidator,

Subhashri Bio-Energies Private Limited
e-Mail : eswarfcs@gmail.com;
Phone: 0422 —2322333,3500466

No.44 & 44/1, 5th Street, Ramalinga Jothi Nagar, Near Corporation Office, Nanjundapuram Road,
Ramanathapuram, Coimbatore - 641 045. & 0422 - 2322333, 3500465/3500466 © 94434 19246
- eswarfcs@gmail.com, irpeswaramoorthy@gmail.com

GST No. 33AAFPE4532Q1ZN
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: oy eng | wse | i
Any other clarification Contact Phone No.: 044-22541723, Extn: 46 E-mail: subs_bs@bsmail.in 7. | Liquidation commencement date of 28/04/2022 (Liquidator has received : : - ik
E-mail ID: irtcpo@gmail.com & "or sms, REACHBS TO 57575 corporate debtor Communication of Order via eMail from the Total Comprehensive Income for the period 522.34 1,142.81
irttaramani@gmail.com DISCLAIMER News reports and_feature office of Hon'ble NCLT on 02/05/2022) Paid up Equity Share Capital 39.31 39.31
Tfh(e: Iblddelhs have to participate in online bidding only with Digital Signature Certificate (DSC) | |, e in Business Standard seek to present| | 8. | Name and registration number of the Mr. P. Eswaramoorthy Reserves (excluding Revaluation Reserve) as shown
g |PR7§S_7/% 2002 DIRECTOR | [ unbiased picture of developments in the insolvency professional acting as liquidator | Reg.No:BBI/IPA-002/IP-N00284/2017-18/10842. | in the Audited Balance Sheet of previous year - 5,088.30
097/Tender/2022 — — . — r— markets, the corporate world and the| | 9 [Address and e-mail of the liquidator, as Mr. P. Eswaramoorthy Securities Premium Account 748.39 74839
Corgmer sLES BTN mLECHTD, sTemer Ufitg sfsHmd uem(GuUmD. government. Actual developments can turn registered with the Board No, 44, 5th Street, Ramalingajothi Nagar Near . :
out to be di_fferent owing t? circumstances Corporation Office, Nanjundapuram Road, Net worth 5,237.55 5,127.61
beyond Business Standard’s control and Ramanathapuram, Coimbatore-641045 - - -
EDELWEISS HOUSING FINANCE LIMITED . knowledge. Business Standard does not take Tamil Nadu. India YeMaiI'eswarfcs@gnYwaiI com Paid up Debt Capital / Outstanding Debt 629.99 499.80
Registered Office Situated At Tower 3, Wing B, Kohinoor City Mall, @ E d e I WeISS any responsibility for investment or business 0422 2322:’533 35I00466 ' ' Debt Equity Ratio 0.12 0.10
Kohinoor City, Kirol Road, Kurla (West), Mumbai — 400070. Ideas create, values protect decisions taken by readers on the basis of - ! - :
Regional Office Address: - Wing B, 7th Floor, Citi Tower, No.117, reports and articles published in the| | 10. |Address and e-mail to be used for Same as serial No.9 above Earning Per Share (Face Value of ¥ 2/- each)
g Road'P[g;‘:srssgﬁl)?lnncyl\‘gsgal;h%h;; ?fdfé’%%; THE SARFAESI ACT, 2002 newspaper. Readers are expecte o fom their onespondence wih e Ryl paslo & Dtee alll ead
Whereas the Undersigned being the Authorized Officer of EDELWEISS HOUSING FINANCE LIMITED under the gm?nl:igigi?ér 4 dos ot associate itelf| |- LEaStdate for submission of claims 31/05/2022 Debenture Redemption Reserve 50.00 125.00
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Ordinance,2002 3 ina i ; ; i - -
(order 3 of 2002) and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security interest| |with or stand by the contents of any of the Notice is herebyglverj th.at the National Company Law Tribunal (Name of Bench) has ordered the Debt Service Coverage Ratio 1.80 16.74
(Enforcement) Rules 2002 issued Demand Notices to the Borrower/s as detailed hereunder, calling upon the respective | |advertisements accepted in good faith and commencemerln ‘?f liquidation Pf the SUBHASHN B|0'ENE_RG|E$ PRIVATE .L|M|TED on Interest Service Coverage Ratio 133 16.74
Borrowers to repay the amount mentioned in the said notices with all costs, charges and expenses till actual date of pay-| |published by it. Any daim related to the| | 28/04/2022. (Liquidator has received Communication of Order via eMail from the office of Hon'ble g i :
ment within 60 days from the receipt of the same. The said Borrowers/Co borrowers having failed to repay the amount,| | advertisements should be directed to the NCLT on 02/05/2022). The stakeholders of the SUBHASHRI BIO-ENERGIES PRIVATE LIMITED Notes:
Dockassion of he praper desaoes neveunder n Exerae of powert somored on him der Secton T30 o e alg | |oCvertsersconcemed. || arehereby called upon o submittheirclaims withproofon r efore 3110512022, o th iqidatorat {4 The above s anetaco e deae formatof e Audted Fianca esuls fed wih e Stock Excranges
Act riw Rule 8 of the said Rules in the dates mentioned along-with the Borrowers in particular and public in general are | |Unless explicitly stated otherwise, all rights| | the address mentioned against item No.10.The financial creditors shall submit their claims with under Regulation 52 of the SEBI Listing Regulations, 2015. The full format of the Audited Financial Results are
hereby cautioned not to deal with the properties and any dealings with the properties will be subject to the charge of EDEL- reserved_ by M/s Business Standard Pvt. 'Ltd. proof by electronic means only. All other creditors may submit the claims with the proof in person, available on the Company's website at www.alembicpharmaceuticals.com and the Stock Exchange's
‘rlzsggcsnyeoé-'a?ys‘Gozlt'a‘ﬁs"gft#lmézfgwiifsthgoalr)“grl:gzlseﬁzcgfg gg::nmtg f‘é‘ﬁfu ;%iffsgjgstt:n%?ﬁgcgadgzsggm;ﬁg Any  printing, Pszcatlonl fepdeUfo'f":‘. by post or by electronic means. Submission of false or misleading proof of claims shall attract website at www.nseindia.com and www.bseindia.com
. , Co- , ] ] t issi isseminati t i ia (Liquidati
Notice sent under Section 13(2) and Amount claimed thereunder and Date of Possession is given as under: c?r:lse:tl:y;n an(;,r forremns;e?yn;;nmeoans ii penalt|e§. Forms under the Insolvency a|.'1d Ba'nll(ruptcy 5°a“’ of India (Liquidation process) 2 For the other line items referred in Regulation 52(4) of the SEBI Listing Regulations, 2015, the pertinent
1.Name and Address of the Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount: prohibitéd without the prior written consent of Regulations, 2016 can be downloaded from: https:/fibbi.gov.in/home/downloads. disclosures have been provided in the detailed format of Audited Financial Results submitted with the Stock
RAJKUMAR D (BORROWER) & RANI P (COBORROWER), L/39, Housing Unit, Modachur, Gobi (Tk), Erode 638476.| | \1/c Business Standard Pvt. Ltd Any such Sd/- Exchange and can be accessed on the Company's website at www.alembicpharmaceuticals.com and the
LAN NO. LERDSTH0000019744 LOAN AGREEMENT DATE: 20-OCTOBER-2016 ae iond Stock Exchange's website at www.nseindia.com and www.bseindia.com
LOAN AMOUNT :- RS.960000/-(Rupees Nine Lakh And Sixty Thousand Only) ~ DEMAND NOTICE DATE: 31-January-2022 ‘”"h'b'/tled la”d tﬂ”"“;“?{'?“.f“ Ab{ a”z P. Eswaramoorthy., B.Sc., LLB., FCS., ) o
Amount Due in: Rs.896,516.00/- (Rupees Eight Lakh Ninety Six Thousand Five Hundred Sixteen Only) person/iegal éntity shall invite civil an L|qU|dator_, ) ) ) o For Alembic Pharmaceuticals Limited
Possession date; 30,0420 |Criminal liabilties. Subhashri Bio-Energies Private Limited Sd-
Details of the Secured Asset: SCHEDULE OF THE PROPERTY Erode Distict, Gobichettpalayam Taluk, All That Piece Place : Coimbatore e-Mail: eswarfcs@gmail.com; Place: Vadodara Chirayu Amin
And Parcel Of Land In The Sanctioned Plan Of The Gobichettipalayam Housing Scheme Area Bearing Plot No. L..G - 40 No Air Surcharage . Phone: 0422-2322333. 3500466 Date: 2" May, 2022 i
In 8.No.121 Part Of Gobichettipalayam Sub-Registration District Joint — | Office, Modachur Village Gobichettipalayam 9 Date : 03/05/2022 - : s Chairman and CEO J
Municipal Ward OId No.16, New No.28, Block — 24 Ward — C.T.S.No.1, Velappan Street, Door No.40.
On The North By - L.I.G. -39, On The East By - L.I.G - 51, On The South By - L.I.G. - 41, On The West By —
9.10 Meter Road, Measuirng: On The North - 10.70 Meters, On The East - 6.10 Meters, On The South — 10.70 Meters
On The West - 6.10 Meters, In All Measuring - 65.30 Square Meters.
With The Building Standing And Erected Thereon And Situated Within The Sub-Registration Of Gobichettipalayam And
Registration District Joint — | Gobichettipalayam.
Place: Erode Sd/- Authorized Officer
Date: 03.05.2022 For EDELWEISS HOUSING FINANCE LIMITED

CHENNAI SME GUINDY BRANCH
B22, TVK Industrial Estate, Chennai-600032
Ph : 044 - 2250 0054

e B X (o] (W [oa g {4} [for Immovable property]

Whereas The undersigned being the Authorised Officer of the Canara Bank under
Securitisation And Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act’) and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 06.01.2022
calling upon the borrowers and guarantors 1. M/s. Ritisha Transmission, No.7,
Annaivelankanni Nagar, Vazhuthalampedu, Kundrathur, Chennai 600069,
2.Mr.Ganapathy Gopalan, Old No.21, New No.23/35, Easwaran Koil Street, Old
Pallavaram, Chennai 600117 to repay the amount mentioned in the notice, being
Rs.1,10,45,170.14 (Rupees One Crore Ten Lakhs Forty Five Thousand One
Hundred Seventy and Forteen Paise only), with interest thereon within 60 days from
the date of receipt of the said notice.

The borrower/guarantors having failed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him / her
under section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this
30th Day of April of the year 2022.

The borrower/guarantors in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Canara Bank, SME Guindy Branch for an amount of
Rs.1,10,45,170.14 (Rupees One Crore Ten Lakhs Forty Five Thousand One
Hundred Seventy and Fourteen Paise only) and interest thereon.

The borrower's attention is invited to the provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of plot measuring 2475 square feet., Door No. 23/35,
together with Residential Building, Electric Service Connection, with Security
Deposit, Bathroom, Lateine, Septic Tank, Compound Wall, Well and with all
necessary Fittings therein, situated at Zamin Pallavaram Village, Easwaran Koil
Street, Old Pallavaram, Chennai-600117, Comprised in Survey No., 50/236, in
Alandur Taluk, Kancheepuram District and being bounded on the North by: Easwari
Mahal, South by: Easwaran Koil Lane, East by: Easwaran Koil Street, West by:
House of Baby Sivalingam. Measuring on the North by:67 feet, South by:83 feet,
Eastby: 37 feet, West by: 33 feet. In all admeasuring an extent of 2475 square feet
and situated within the Sub-Registration District of Pallavaram and the Registration
District of South Chennai.
Date : 30.04.2022
Place: Chennai

AUTHORISED OFFICER
CANARA BANK

Form No. URC-2

Advertisement giving notice about registration under Part | of Chapter XXI [Pursuant to section 374(b)
of the companies Act, 2013 and rule 4(1) of the companies (Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application has been made to the Registrar at Chennai
that M/s. Blooms Health care (FRN 1941) a partnership firm may be registered under
Part | of Chapter XXI of the Companies Act 2013, as a company limited by shares.

2. The Principal objects of the company are as follows:

1. The partnership firm which was in the name of BLOOM HEALTH CARE has been
converted into a Private Limited company in the name of BLOOMLIFE HOSPITAL
PRIVATE LIMITED.

2. To purchase, lease or otherwise acquire, establish, maintain, operate, run,
manage or administer hospitals, medicare, nursing homes, health care, diagnostic,
health aids, and research centers. To provide medical relief to the public in all
branches of medical schemes by all available means.

3. Tocarry on the business of manufacturers, processor, traders, importers, exporters in
Pharmaceuticals, cosmetic products pharmaceutical-fine chemicals, pharmaceutical
products, medical chemical preparations, compounds, injectables, tablets & other
related items & to do business as dealers of surgical, scientific diagnostic,
therapeutic equipments, dental materials & other related equipments, appliances
& accessories, clinic franchise, hospitals, pharmacy, scan / lab center & Other
support/ Consulting Services including to develop applications for managing patient
information and records, clinical information, radiology and laboratory information,
financial records, insurance claims, and operations of hospitals, medical practices,
clinics, pharmacies, and laboratories.

3. A copy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at, Flat G-D Ramaniam Towers,
No.20L Greenways Road ,R.A puram Chennai- 600 028.

4. Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the egistrar Of Companies, Block
No.6,B Wing 2nd Floor, Shastri Bhawan 26, Haddows Road, Chennai - 600034,
Tamilnadu within twenty days from the date of publication of this notice, with
a copy tothe company at its registered office.

Dated this... 22'°.. day of... APRIL... 2022. Name(s) of Applicant

1) Dr.K.S.KAVITHA 2) Dr. GAUTHAM SIGAMANI  3) Ms. KAYAL GAUTHAM
(PAN: ANQPK0540C) (PAN: AHIPG4436A) (PAN: KYLPK2803J)

PUBLIC NOTICE

NOTICE is hereby given that Writer Business Services Private Limited
engaged in providing record management services through its division Writer
Information Management Services, is holding the possession of records /
documents of numerous entities. Amongst them, the below mentioned party
(or parties) has/ have failed to approach the company to claim the possession
and ownership of their respective records / documents and till date no steps
have been taken by the said party (or parties) despite tremendous efforts
being taken by the company including service of notices / numerous
correspondence.

Sr.No Name of the Client
1 Bl MARKETING AND SERVICES PRIVATE LIMITED
2 MSE FINANCIAL SERVICES LIMITED

The notice is hereby given to public at large that any person having any right,
title, interest, claim or demand of any nature whatsoever in respect of the said
records / documents of the above mentioned party (or parties), is hereby
required to make the same known in writing along with the documentary proof
thereof, to the undersigned at Writer Business Services Private Limited
situated at Plot No: 105, Dr. Babasaheb Ambedkar Road, Lalbaug, Mumbai
—400 033 and/ or principle place of business at Writer House, CTS no. 1377
& 1378, Church Road, Marol, Andheri (E), Mumbai — 400 059 within fifteen
(15) days from the date of publication hereof, failing which it shall be deemed
that no one holds the right to claim the ownership / possession of the said
records / documents and Writer Business Services Private Limited shall be
deemed to have the right to dispose of the said records / documents in its own
discretion including but not limited to destruction of the said records /
documents.

It may further be noted that Writer Business Services Private Limited shall not
be held responsible for loss / consequences if any against the actions taken
in this regard including the destruction of the records / documents and no one
shall be entitled to demand any type of compensation / payment / damages /
relief in any form whatsoever from Writer Business Services Private Limited.
The claims, if any, shall be deemed to have been given up or waived.
Destruction of the said records / documents or any other action taken by
Writer Business Services Private Limited in this regard howsoever shall not
be construed as a waiver or relinquishment of any right or remedy including
the right to recover dues, initiate due legal proceedings possessed by Writer
Business Services Private Limited against the said party (or parties).

Sd/-

Shauli Roy, Assistant General Manager- Legal

For Writer Business Services Private Limited

Address: Writer House, CTS no. 1377 & 1378, Church Road, Marol, Andheri
(E), Mumbai — 400 059

Place: Chennai
Date: 03-May-2022

W.S. INDUSTRIES (INDIA) LIMITED
CIN: L29142TN1961PLC004568

Regd. Office: 108, Mount Poonamallee Road, Porur, Chennai - 600 116
Email ID: secti@wsinsulators.com Website: www.wsindustries.in/KYC

NOTICE OF POSTAL BALLOT

Members of the Company are hereby informed that pursuant to Section 108, Section
110 and other applicable provisions, if any, of the Companies Act 2013 read with the
Companies (Management and Administration) Rules, 2014, the Company has on 2nd
May 2022 completed the dispatch of Postal Ballot Notice dated 30th April 2022 along
with the postal ballot form to all the Members for seeking Member's consent, in
relation to:-
1. Issuance of Equity Shares to Investors, other than existing promoter group, on a
Preferential Basis.
The Board of Directors of the Company has appointed Mrs. Lakshmmi Subramanian,
Practising Company Secretary, Chennai, as Scrutinizer to conduct the said Postal
Ballot including e-voting process in a fair and transparent manner. As required under
Rule 22 of the (Management and Administration) Rules, 2014, the Company has
engaged the services of National Securities Depository Limited (NSDL) to provide
electronic voting facility to the Members of the Company.
The voting rights of Members shall be reckoned on the paid-up value of shares
registered in the name of the member(s) on 29th April 2022 (cut-off date) and the
Postal Ballot Notice along with Postal Ballot forms have been sent to all the Members,
whose names appear in the Register of Members on that date.
Members holding shares in Physical /demat form have an option to vote either
electronically or through Postal Ballot form. Members can opt for only one mode of
voting i.e either by Postal ballot form or by electronic mode. In case any Member casts
vote through physical ballot as well as electronic mode, then voting done through
electronic mode shall prevail and voting done by postal ballot will be treated as invalid.
Members are requested to note that:
1. In case the Members are voting by way of Physical postal ballot form, the said form
duly completed and signed should reach the Scrutinizer on or before the close of
working hours i.e 5.00 p.m on 1st June 2022. All postal ballot forms received after the
said date will be treated as if the reply from such Member has not been received.
2. In case Members are e-voting, they can cast their vote online from 9.00 a.m on 3rd
May 2022 till 5.00 p.m on 1st June 2022. Please note that the e-voting module will be
disabled for voting thereafter.
The result of the Postal ballot will be announced on 2nd June 2022.
A Member who have not received or who want duplicate Postal Ballot form can
download the same from www.evoting.nsdl.com or website of the Company
www.wsindustries.in/KYC or by writing to company the Registrar & Share Transfer
Agent, Integrated Registry Management Services Private Limited, 5A, 5th Floor,
Kences Towers, 1, Ramakrishna Street, T.Nagar, Chennai - 600017. For any queries /
grievances Members can contact Mr.B.Swaminathan, Company Secretary through
Email: secti@wsinsulators.com or can contact Registrar of Share Transfer Agent
through Email: yuvraj@integratedindia.in

By Order of the Board
For W.S.Industries (India) Limited

Company Secretary

Place : Chennai
Date : 3rd May, 2022

AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2022

Tin Crore
PARTICULARS Machat,o032 | Marhanaos|  Marh3tooz
Audited
Total income from operations (net) 35,046.58 1,35,925.76 35,738.39
Net Profit for the period (before tax, 8,056.39 28,251.82 6,704.30
Exceptional and / or Extraordinary items)
Net Profit for the period before tax 8,056.39 28,251.82 6,704.30
(after Exceptional and / or Extraordinary items)
Net Profit for the period after tax 6,892.16 24,042.13 5,669.38
(after Exceptional and / or Extraordinary items)
Total Comprehensive income for the period 7,166.99 23,310.92 3,741.25
Equity Share Capital 362.60 362.60 360.79
-5 shown mdhe Balance Sheet of previous yea 1,79/450.54 (a5 on March 31, 2022
Earnings Per Share (Face value X 2 each) *
Basic: ) 35.66 124.97 29.69
Diluted: }) 3542 123.65 29.44
* Not annualised for the quarters
The key data relating to standalone results of Housing Development Finance Corporation Limited is as under:
Tin Crore
PARTICULARS Marchanaoss | Machansosz|  March3nooat
Audited

Total Income 12,308.46 47,990.20 11,707.53
Profit Before Tax 4,622.49 17,246.31 3,923.94
Tax Expense 922.17 3,504.13 74411
Net Profit After Tax 3,700.32 13,742.18 3,179.83
Total Comprehensive Income 4,463.86 13,776.04 1,974.37

Note:

1. The above results for the quarter and year ended March 31, 2022 were reviewed by the Audit
and Governance Committee of Directors and approved by the Board of Directors at its meeting held on
May 2, 2022 in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 as amended. The above results have been subjected to Audit by the Joint Auditors
of the Corporation.

2. The above is an extract of the detailed format of the Financial Results filed with the BSE Limited and National
Stock Exchange of India Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 as amended. The full format of the Financial Results are available on
www.bseindia.com, www.nseindia.com and www.hdfc.com

For and on behalf of the Board of Directors

Place: Mumbai
Date: May 2, 2022

Keki M Mistry
Vice Chairman & CEO

HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED

Visit us at www.hdfc.com WITH YOU, RIGHT THROUGH

Registered Office: Ramon House, H. T. Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai 400 020.
Tel: 022-2282 0282, 6631 6000. Email: investorcare@hdfc.com CIN: L70100MH1977PLC019916
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